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	 Union of'India& Orss- 

Order dated! -2711127011 

C(AkANII: 

H on'ble Shrl A, K, Patqw'k 

Heard Mr. N.RRoutray, Ld. Counsel for 'the- 

4ppilc-ant and 'Mr. S.K.(~ha, Ld. ~Stanlfing Counsel L 

appe-I-IrIng R)r I.-Ific Respondent-Railways, on whom a copy of 

this 0. A. has a~lxeady becii szerved. 

fly fihng the present O.A., the applicwit has 

made following Imayers: 

~; T 
To direct the respondents to grmt 2"e 

J:M A: ~. c 
, 

wl upgrad-ation W.C. f, 0 1. 10. 1999 
of Rs. 3050-4590/- wider ACT Scheme bv 

exWnding benefit of order &aed 17,05.2011 
undu Annexure-AM, 
11) X-ad pay the &fferential urearsalar- y 	 for the 
retrospective period of upgradation 
111) And pay the differential DCRG, Conunuted 
value of pensicm, leave. salary and anear 
Pension with 1'2AoM'tere,,-,t." 

1 -d.. Counsel for the applicwit szubmits that 

ventilating his gnevance, the appllcwtt haus; also filed 

re-present4-iorit -v-ide Almexure-And,,ted (.15.04.2011 before 

Respondent VN, -).3, which Is still Pending, 

L 



v 
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4. 	-Havmg heard I.d. Gounss,61 for the parties, we, at 

this stage, Without entening mto the ment of the case, deern 

it proper to send the case before the,  colupetelit autllonty to 

take a declsion first on the representation. As agreed to by 

the Ld. Counsel for the paztIes, we direct Respondent No. 3 

to consqdl er the representation and pass a reasoned order 

within 60 days from the date of rece' of copy of this orde-r. Ipf 

S 	 I in case, the competent authonty finds that the 

cla-mis of the apphcant are admissible then the same should 

be releas-ed within another 90 days. 

6 	With the above observation and ditectijan, the 

0. A. stands disposed of, 

Scnd copy of tIUS order, along with. copy of the 

O.A., to Respondent Nos, 2, 3, 4 and 5 by "Dwstf' at the cost 

of the app . heant. Ld. Counsel for the applicant underta&cs to 

deposit the cost of Dwsti. 

8. 	Free copies of this order be handed over to the 

Ld, Counsel appeaning for the partics. 
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